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Central Administrative Tribunal 

HYDERABAD BENCH: AT HYDERABAD 

O.A. No. 232 .f 1989 
	

Date of Decision 

Smt. Savit alias Yas,da Baj 	 Petitioner. 

Mr. S. Lalcshma Reddy 	 Advocate for the 
petitioner (s) 

Versus 

The Secretary, Ministry .f Railways, 	 Respondent. 
New Delhi and 2 •thers 

Mr. N.R.Devaraj, SC for Railways 	 Advocate for the 
Respondent (s) 

CORAM: 

THE HON'BLE MR. J.Narasjmha Murthy, Member (Judlj 

THE HON'BLE MR. R.Balasubran,anjan, Member (Admn.,) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 

Remarks of Vice Chairman on columns 1, 2, 4 
(To be submitted to Hon'ble Vice Chairman where he is not on the Bench) 

HJNM 	 HRBS 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BEC}1: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.232 of 1989 

DATE OF ORDER: \r..00TOBER' 1990. 

BETWEEN: 

Suit. Santa alias Yasoda Bai, 
w/. Mr. Sharanap.a Narsappa 

vs. 

Union of India represented by its 
Secretary, Ministry .f Railways, 
(Railway Board), New Delhi. 

The General Manager, S.uth Central 
Railway, Secunderabad. 

The Divisional  Railway Manager (P), (MG), 
South Central Railway, Secunderabad 

•• Anlicant 

Respondents 

FOR APPLICANT : Mr. S.Lakghma Reddy, Advocate 

FOR RESPONDENTS : Mr. N.R.Devaraj, SC for Railways 

CORAM: Hen 'ble Shri J.Narasimha Murthy, Member (Judl.) 

Hon'ble Shri R.Balasubramanjan Member (Adrnn.) 

JtJIMENP OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI J. NARASIM1-iA MURPHY, MEMBER (nDL.) 

This is a petiti.nç filed by the petitioner for a 

relief to quash the inugned order dated 13.9.1988 issued 

by the 3rd respondent rejecting the representation of the 

applicant for change of post from Class-IV to Class-Ill. 

The facts of the case are briefly as follows:- 

The petitiQner's husband late Sri Sharanappa, 

T.No. 3604 working as Y.K.C. in the Locoshed, Lalaguda died 

on 20.6.1986 due to injury suffered while on duty on 24.7.85. 

The setitioner made a rePresenta i 	0 the 3rd respondent for 
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an appointment to any suitable pest having regard to her 

qualificatiens on 12.7.1986 on c.mpassi.nate gr.unds. She 

passed S.S.L.C. exaininati.n in the year 1979. She was aged 

absut 24 years and also belengs to Scheduled Caste cemmunity. 

The 3rd resp.ndent by his preceedings dated 14.8.1986 directed 

the applicant to appear for an interview befere the committee 

of senior officers to assess the suitability of the applicant 

for Class-Ill pest. The applicant states that 5 ether 

candidates who are either sons or dependants of the employees 

who have either suffered general death or retirement have 

also appeared for the interview on the same date. After the 

interview was over, a decisi.n was cemmunicated to the 

applicant stating that she was not found suitable to Class-Ill 

post and she weuld be considered only to Class-IV pest. The 

applicant states that all ether persens who appeared for 

interview on 19.8.1986 t.ro± aid.w were ap.inted t. 

Class..III pests though they were net the sens/dependants 

of the empl•yees who had suffered death while on duty. The 

applicant was appointed as temporary Khalasi on cempassisnate 

grounds wa and posted t. Lube Oil Filter Plant, Secunderabad. 

She states that this appointment is arbitrary and vi.lative 

of Railway B.ard's instructions dated 7.4.1983. Though she 

has get all qualifications for the pest Class-lit pest, the 

respondents have intentisnally pested her t. Class-IV as 

Khalasi. S., she challgned her posting as Khalasi in this 

petition.) 

	

2. 	. The respcndents filed a counter with the fellewing 

cententiens;- 

The respendents state that the applicant was suitable 

only for a Class-IV pest and her request for appointment to 

Class-Ill. cannet be considered. The applicant was infermed 

the decisien of the 3rd respendent to consider her only for 

Class-IV pest. The applicant has no right to question the 
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To 

The secretary, Union of Inaia, 
Ministry of Railways, (RaliwayBoara), 

New L*?lhj. 

The General Manager, .C.Railway, becünderabact. 
The Divisional Railway Manager (p) (Mu) 
b.C.RailWay becuncerabact. 

One copy to Mr..Laksnma Recicly, Advocate 
3-4-548/3, behind Y.M.C.A. Near Andflra Bank, Narayanaguda, 

HyUerabaa - 29. 

One copy to Mr.N.R.Lvraj, bC for Rlys, CAT.Hyd.Bench. 
One copy to Hon'ole Mr.J.Naaasirnna Murty, r ff er (J) CAT.nyd. 
One spare co zy 

/ 
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Railway administrati.n ins.far as her recruitment is c•ncerned. 

A Scheduled Caste Member as also in the C.mmittee and no 

injustice was dene to her by the kailway administratisn in 

appeinting her as Khalasi. Hence, there are no merits! in 

the petitien and it is liable to be dismissed. 

3. 	We have heard the learned ceunsel for the applicant 

and Shri N.R.Devaraj, Standing Ceunsel for the Railways/Resp.n-

dents. Durng the ceurse of arguments, it is disclesed that 

the persens who are selected for Class-nt p.sts are equally 
Awak 

qualified as the petiti.ner. In the interview they 

well but the petitiener awfully failed in the interview. 

S., she was net chesen for Class-Ill pest. He persen was 

appeinted in the Class-Ill p1st  who have get lesser qualifi-

catien than the petitiener. Se, equally qualified peeple 

have appeared for the interview. The respendents selected 

some of the candidates on merit to the Class-Ill pests. 

As the applicant awfully failed in the interview, she was 

nt chesen for class-tv p.st. S.. the Railway administ.ati.n 

is net c.mmitted any fault and at the same time there is no 

bias to ch.ese her to ClasssIV p.st. In thesecircumstances, 

we h.ld that there are n.merits in the petitien and the 

petiti.nJis accerdingly dismissed with.ut cests. 

(J. NARASfl*iA MURThY) 
Member (Judl.) 	

- 

Dated: 	I) Jk?Octeber, 1990. 	vcç7\ 
t\jputy Registrat(JU IY 

(R. BALASUBRANANIAN) 
Memhsr(Admn.. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH ATHYDERABAD. 

THE HON'BLE MR.B4'N.JAYASIMHA : V.C. 

AIfD 

THE HON1BLE .MR.D)SURYA RAO : M(J) 

THE hONBLE MR.J.NARASIMHA MURTY;M(J) 

AND 

THE HON' BLE MR.R.EALASUBRAMANIANLM(A) 

BhTE: a4=— 

JtJDGEMEN]?: 

P.A. /R.A..J½/No. 

/in 

T.A.I4C 	 W.P.No. 

O.A.No. 

Admitted and Interim directions 
issued. - 

A11cxnd. 	 - 

Di sin! dsea 	iri L— - 

[

7~7a, 

iYJ' 	 Tribunal 
DismjsLed s 1dwn..TL11 

Dismissed. 	z;uc rso 

Di?  
M1. Ordere/Rejected. 

No order as to costs. 




